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 {Translation}

 MR.  SPEAKER :  He  has  stated also
 that  they  will  take  the  Economic  criterion

 (Interruptions)

 [English]

 SHRI  SRIKANTA  JENA  :  They  are
 creating  confusion,  They  ure  confusing
 this  House.  They  ere  confusing  the  Sup-
 reme  Court.  They  are  confusing  you.

 (interruptions)

 MR.  SPEAKER  :  I  cuunot  be  confused.
 ।  is  your  confusiou.  Please  take  your  seat.
 ।  you  read  the  President's  Address  cor-
 rectly,  you  will  find  that  they  have  made
 a  mention  to  the  economic  criteria  also.

 CUaterrupiions)

 MR.  SPEAKER  :  x  you  want  any
 more  explanation,  explanztion  cannot  ve
 given  al  this  time.  1  think,  you  are  en-
 titled  to  ask  from  the,  Government  pro- bably  the  Government  in  its  judgement
 will  give  the  appropriate  explanation  at  the
 appropriate  time  but  not  now.

 There  are  other  matters  before  the
 House.  This  is  your  time  and  you  would
 be  deprived  of  your  time  to  make  very
 good  points,  if  you  want  to  make  on  the
 President's  Address.  Please  do  not  deprive
 yourself  of  your  time.

 (Interruptions)
 MR.  SPEAKER  :  There  ७  no  more

 getting  up  from  the  seat  please.  If  you
 have  any  confusion,  you  come  to  my
 Chamber  or  go  to  the  hon.  Minister's
 Chamber.

 (Interruptions)

 MR.  SPEAKER :  Shri  R.  Jeevarathinam.

 [Translation]

 SHRI  DEVENDRA  PRASAD
 YADAV  :  You  are  not  allowing  me.  ।
 stage  a  walk  out.
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 AT  THIS  STAGE,  SHRI  DEVENDRA
 PRASAD  YADAV  AND  ONE  OTHER
 HON.  MEMBER  LEFT  THE  HOUSE.

 -

 12.44  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Need  to  run  special  trains  between
 Madras  and  Arakkonan

 [English]

 SHRI  ४.  JEEVARATHINAM  ।  (Arak-
 konam)  :  Mr.  Speaker,  Sir,  approximately
 30,000  people  travel  daily  by  train  from
 Arakkonam  to  Madras  because  important
 factories  and  offices  are  located  in  Madiis.
 In  Madras,  there  is  not  sufficient  housing
 facility  available  for  the  Railway  workers
 and  officials.  The  workers  and  students
 travel  daily  from  Arakkonam  to  Madres
 und  Madras  to  Arakkonam.

 Hence,  ।  suggest  that  daily  one  electric
 train  should  leave  Arakkonam  at  8.45  a.m.
 and  reach  Madras  at  10  am.  In  the
 evening,  this  train  should  run  daily  from
 Madras  to  Arakkonum  at  5.45  p.m.

 At  present,  sevcral  trains  are  running  on
 the  broad  gauge  पाट  trom  Madras  via
 Arakkonam  to  different  stations  in  the
 West  Coast.  They  are  passing  through
 Arakkonam  and  the  short  distance  pusscn-
 gers  from  Madras  to  Arakkonam  und
 from  Arukkonam  to  Madras  get  into  them
 causing  inconvenizoce  to  long  distance  pas-
 sengers.  Such  inconvenience  to  them  will
 be  eliminated  if  special  trains  are  started
 (0  ply  between  Madras  and  Arakkonam.

 (ii)  Need  to  amztiovate  the  tot  of  agri-
 cultural  labourers  and  weavcts  in  Srika-
 kulam  district  of  Andhra  P:adesh.

 DR.  VISWANATHAM  KANITHI  (Sri-
 kakulam)  :  Sir,  Agricultural  labour  and
 those  rural  families  engaged  in  other  pro-
 fessions  like  weaving  etc.,  are  migratiog
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 from  villages  to  towns  and  cities  of  other
 districts  to  take  out  their  livelikood.  Even
 discricts  water  is  a  scarce  vommcdity,  not
 to  speak  of  potable  water  supply  to
 villages,  the  increase  in  deaths  due  to
 gastro-enteritis  is  the  indicator  of  this  fact.
 The  reasons  for  this  migration  are  many
 ind  varied  e.g.  lack  of  proper  education
 and  awareness  among  the  poor,  lack  of
 assured  support  to  these  families  living  on
 weaving,  fishing  and  other  agro-based
 works,  meagre  facilities  for  self-employ-
 ment  and  training,  lack  of  pucca  irrigation
 facilities  due  to  non-completion  of  minor,
 medium  and  major  projects,  lack  of  in-
 dustrial  development  and  lack  of  encoura-
 gement  to  investors.

 Since  the  district  is  agro-based,  if  the
 farmers  are  assisted,  supporfed  and  all
 facilities  are  provided  to  them,  the  mise-
 ries  of  the  labour  force  and  other  work-
 ing  classes  like  weavers  etc.,  would  be
 automatically  ameliorated.

 (iii)  Need  to  set  up  a  Central  Coordi-
 nation  Committee  for  coordination
 amongst  different  agencies  in  regard  to  the
 Kumbh  Fair  in  Ojjain  in  April,  1992

 [Translation]  क

 SHRI  SATYANARAYAN  JATIYA  :
 Mr.  Speuker,  Sir,  I  want  to  draw  the  atten-
 tion  of  the  House  to  a  matter  of  urgent
 public  importance  and  would  submit  to
 the  hon.  Prime  Minister  that  the  ‘Sinhasths
 Kumbh  Mela’  is  (0  be  celebrated  in
 Ujjain  in  April,  1992.  The  world  famous
 Kumbh  Mela  is  a  symbol  of  our  cultural
 bond  where  lakhs  of  people  including
 foreigners  gather.  More  than  one  crore
 people  are  expected  to  assemble  in  Ujjain
 on  this  occasion.  Its  success  largely  de-
 pends  on  the  Central  assistance.  All  the
 departments,  particularly  those  under
 Food  and  Civil  Supplies  and  Public  Dis-
 tribution  System,  Information  and  Broad-
 casting,  Civil  Aviation  and  Tourism,  Pet-
 roleum  and  Natural  Gas,  Railways,
 Health  and  Family  Welfare,  Urban  Deve-
 lopment,  Welfare,  Communizati ns,  Home,
 Water  Resources  and  Surface  Transport
 Ministries  have  to  play  an  important  role.

 Therefore,  to  ensure  the  success  of  this
 Mela  a  Coordinuion  Committee  com-
 prising  Members  from  the  concerned
 ministries  should  be  constituted  at  the  de-
 partmental  level  to  help  the  apex  body
 viz.,  ‘Sinhastha  Ayojan  Ssmiti’.  consti-
 tuted  at  the  State  level.

 (iv)  Need  to  check  illegd  felling  of
 trees  in’  Gujarat

 SHRI  CHANDUBHAI  DESHMUKH
 (Bharuch)  :  Mr.  Speaker,  Sir,  Inspite
 of  a  ban  on  felling  of  trees  for
 five  years,  imposed  by  Government  of
 Gujarat,  there  has  been  a  large  scale  illegal
 felling  of  trees.  In  Bharuch  district  alone
 trees  forth  Rs.  22  crores  have  been  cut
 down  in  the  forests  and  in  Surat  district
 over  one  lakh  thirty  thousand  trees  have
 been  illegally  cut  down.  All  this  continued
 in  spite  of  the  ban  on  felling  of  trees.  This
 ban  has  brought  about  3  lakh  tribals  of
 Gujarat,  who  earn  their  livlihood  through
 Forest  Societies,  on  the  brink  of  Starva-
 tion.  I,  therefore,  request  the  Government
 to  solve  the  problem  without  any  delay
 and  take  stern  action  against  those  res-
 ponsible  for  illegal  felling  of  trees.

 (४)  Need  to  provide  help  to  Uttar  Pra
 desh  Government  for  curbing  the  growing
 activities  of  terrorists.

 SHRI  MOHAN  SINGH  (DEORIA)  :
 Mr.  Speaker  Sir,  there  is  a  sudden  spurt

 in  terrorist  activities  in  Shabjahanpur,
 Lakhimpur.  Nainital,  Rampur  and  Mora-
 dabad  districts  af  Uttar  Pradesh.  On
 12-13  July,  on  the  border  of  Pilibhit  and
 Shahjahanpur  district  the  terrorists  threw
 bombs  and  killed  four  Police  personnel
 including  an  SSP  and  they  decamped
 with  an  AK-47  rifle  and  ०  wireless  set.
 There  have  heen  many  similar  incidents
 in  the  past  us  well.  ‘The  ‘Terai’  region

 of  Uttar  Pradesh  has  become  a  heaven
 for  Jammn  Kashmir  Liberation  Front
 Fxtremists.  Sikh  extremists  and  ULFA
 extremists.  The  State  Government  is
 planning  to  deplov  63  anti-bomb  squads:
 to  check  their  activities.  The  proposal  for
 help  in  this  regard  is  under  consideration
 of  the  Central  Government. It  is  requested
 that  the  Centre  ०  provide  adequate


